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The following ~ c t  of the Tan~il  Nadu Legislative Assen~bly recelved the assent of the 
Governor on the 17th May 2003 and is hereby published for general informati6n:- 

ACT No. 16 O F  2003. 

, 1 1 1  .4ct to pr.ol*ir/e tlirrr it shrrll he rhc. rrspori~ihrlrt~ o f  the Strrtr Gor~ernmerit to 
eri.sirre fitctrl .vttrhili[~ trrrri sri.srctirrtrhilitj~, crriti to c~~ilicirrcc rAe scopcJ fol. intprordng 
~ocicrl trritl pli~~sicrtl irifrastrirctirrt~ ant1 hurrrtl.11 r1~1,eloprrient 1 ) ~  crchievit~g slcfficienr 
r.r\'cntre slrrplus, reductng fiscril cle/icit ~ r i d  rerr1oving i~rlpc~tlirtient~ ro ,the qffectise 
cortducr of .fisccrl policy and prudent debt mrr~ia~enient' tlirorrgh liniits on 
Strrte G O \ * C ~ I I I I ~ C I ~ ~ ' . Y  horronting.~, dchts trrid deficits, gretrter trrrnsptrrency in .fiscal 
fi'trrttc*tl'ork"(tnh' fbrl ~ ~ t ( ~ t t e r s  C O I I I ~ C C I Y ~  ~her~' l~-i t l i  or i t t c i d~~ t t~ i l  tli~rcvo. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fo~irth 
Yeai- of the Republic of India as follows:- I 

I .  (1) This Act may be called the Tamil Nadu Fiscal Responsibility Act, 2003. Short title and 
commcnce-  
ment.  

(2) It shall come into force on such date as the State Government may, by 
nottf~catton, appolnt. 

2. In this Act, unless the context otherwise requires,:- D e f ~ n ~ t ~ o n s  1 
( a )  "Budget" means the Annual Financial Statement laid before the Legislative 

Assembly under Article 202 of the Constitution; 
I 

(O) "Current Year" means the ftnal?cial year preced~ng the ens~~in l j  year; 

( c )  "Ensuing Year" means the financial year for \vhich the budget is being 
presented; 

(d) "Financial Year" means the year beginning on the 1st April and ending on the 
3 1st March next following; 

( c )  "Fiscal Deficit" means the excess of- 

( i )  total disbursements from the Consolidated Fund of the State (excluding 
repayment of debt) over total receipts into the Consolidated Fund e:tcluding the debt 
receipts during a financial year; or 

(f) "Fiscal Indicators" means the measures sucli as nunle ~ c a l  cellings and 
proportions to Gross State Domestic Product, as may be prescribed, fo ekaluation oftlle 
fiscal position o f  the State Governn~ent; 

(ii) total expenditure from the ~ o n s o l i d a t e d ~ u n d  ofthe State (including loans 
and- advances but excluding debt repayment) over own tax and non-tax, revenue receipt?, 
devolution and other grants from Government of India to thc Statc. anil non-debt capital 

( g )  "Previous Year" means the financial year precedtug the current year; 

receipts during a financial year which rcprcsctlts tllc bor to\v~t~g 
repayment of debt of the State Government during the financial year; 

( 1 1 )  "Total Liabilities" means the liabil~ties under the ('onsol~dated Fund of the 
State and the Public Account of the State. 

I . ~ C I L I ~ ~ ~ I . I ~ C I I ~ S ,  IICI 01' 

3. ( 1 ) The State Government shall lay before the L,cglslati~ e Assembly a Medium P V I ~ C I I ~ I I I I  rell,l. 

7 erm Fiscal Plan along w ~ t h  the Rudget. I ~\caI I'Ian to 
hc la111 hetole 

, . .  . :, 
the i.egislature. 

( 2 )  [;he Medium Trrni )-iscal Plan s l ~ a l l ~ e t  forth a multi-year rolling target for the 
~wcscribcd fiscal intlicators will1 spccificatiot~ ol'rlntlcrlyitlg ass~~~i ip l to~ ls .  
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(3)  In parlicular ant1 \vitIiout prejudice to  the provisions contained in sub-seclion 
(2) ,  tlie Medii~m'rermFiscaI Plan shall include an assess'n~ent ofsustainability relating to,-- 

( i )  the balance between reierlue receipts and revenue expenditure: 

( i ~ )  the use orcapital receipts ~ncluding borro\\~irigs for gellcratlnp productive 
assets.  

! 
I ( 4 )  The ivlcdiilti~ Terni Fiscal Pla11 shall. i ~ r t rv - r r l in ,  contain, -- 

(a)  the medium term fiscal objectives of  the State Cjovernment; 

( h )  an evaluation of the performance of  the prescribed fiscal indicators in tlie 
previous year \ i s - r~ - l~ i . s  the targets set out earlier, and the likely perfortilance in the current 
year as per revised estimates; 

(c.) a statement on recent economic trends and future prospects for growth and 
developnient affecting fiscal position of the State Government; 

( (1)  the strategic priorities o f the  State Government in the fiscal matters for the 
ensuring financial year; 

(e) the policies of the State Government for tile ensuing financial year relating 
to taxation, expenditure, borrowings and other liabilities, lending and investments, pricing 
of administered goods and services and description of other activities, such as guarantees 
and activities of Public Sector UnderJakiqs  which have potential budgetary implications 
and the key fiscal measures and targets pertaining to each of  these; 

an  evaluation as to how the current policies of  the State Government are in 
zonforniity with the fiscal n i ana~ement  principles set out in section 4 and the fiscal 
objectives set out i n  the Medium Terni Fiscal Plan. 

(5) The Medium Term Fiscal Plan s l~al l  be in such form as may be prescribed. 

Ftscal 4. ( 1 ) The State Government shall take appropriate ~iieasures to manage the revenue 
Management 
Prtnclplcs deficit, fiscal deficit and outstand~ng debt to sustainable levels. 

( 2 )  ' rhe State Government shall- 

(a) reduce the ratio of  revenue deficit to total revenue receipt beginning from 
the initial financial year from 2002-2003 with a medium ternlgoal of  below 5 percent to be  
attained by the end o f  3 1st March 2007. 

( A )  reduce the ratio of fiscal deficit to Estimated Gross State Domestic Product 
beginning from the initial year from 2002-2003 with a medium term goal ofnot niore than 2.5 

eficit to Gross State Domestic Product to be attained by the end o f  3 1st 
March 2007. 

( c )  Cap outstanding risk a e ~ g h t e d  guarantees to 100 per cent of tlie total 
revenue receipt in the preceedlng yearor at I0  per cent ofGross  State Doniestic Product: I 

I'rovicied tl at revenue deficit and fiscal deficit may exceed the liniits specified under i this s-ub-sectioll due to ground or groiinds of unforeseen demands on the finances of the 
I State Govcrnmr,ntdi~e to national security or natural calamity subject to the condition that 

the cxcess 1,eyoild limits arisillg due lo natural calamities does.not exceed 11ie;lctual Fiscal 
costs that (.an be attributed to the ca l~ni i t i r s :  

P I O ~  ~t led  further that tlic glound ol y o u n d s  speclfietl In t l ~ c  Illst ptovtso shall be 
pldcetl before tlle L e g ~ s l a t ~ \  c 4ssembly as \oona\  uiay be. after 11 becomes lrkely that sitch 
t l c l ~ c ~ (  anloutit 11iay evceecl the afoiesald 11111114. \\ t t l i  a11 a c c ~ l ~ i p a l ~ y l n g  ~'eepot I 'itatlllg the 
llkely evtent o f  escess. and reasons thetefot. 
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5. ( I ) ' lhe State (2overnn1rnt sllall take suitable nleusurcs to ellsure greater tratlsparency ~ l ~ a s ~ l r c s  t'or 

in  its t'iscal ope~.ations, in pilhlic interest, i n  the preparation of the Budget. I.~scat 
I'rar~,pi~rency. 

(21 'Tile State (.;o\.et-nment shall, at the time ofpresel~tation ot'the 13utiget. disclose 
in a statement in the forni as nlay he prescribed,- -- 

((I) thc significant changes in the accoi~nting standards. policies ant1 practices ' 

affecting or likely to affect the computation of prescribed fiscal indicatols; 
j 

( h )  as far as practicable and consistent \\lit11 protectton of public Irrterest. the 
contingent liabtlities created by way of guarantees. 

6. ( I )  The Budget and policies announced at the time of the b~tdgec, shall be Measures to 

consistent with objectites and targets specified in the hledl~lm Term Fts:al Plan for tlle "ll'"rce 

coming and future years. conlpl~ancc 

(2) The Minister in charge of the Department of Finance shall review every half 
year, the trends in receipts and expenditure in relation to the budget. reniedial nieasures 
to be taken to achieve the budget targets and place before the 
outcome of such reviews. 

( a )  any deviation in meeting the obligations cast on the state Government 
under this Act; 

(3) While placing before the Legislative Assenlbly the outcome 
the Minister shall make a statement explaining,- 

( h )  whether such deviation is substantial and relates to the actual or the 
potential budgetary outcomes; and 

of'sucll review, 

(c) the remedial measures the State Government proposes to take. 
I 

(3) Whenever outstanding risk weighted guarantees exceed the limits specified in 
section 4, no fresh guarantee shall be given. 

(5) Any measure proposed in the course of the financial year, which may lead to 
an increase in revenue deficit, either through enhanced expenditure or loss of revenue, 
shall be accompanied by remedial measures, which will neutralize such increase or loss and 
such measures shall be clearly mentioned. 

( 6 )  1Ke State Government may assign an independent external agency to carry out 
the periodical review for the compliance ofthe provisions of this Act in the manner, as may 
be prescribed. 

7. ( I ) The State Ciovcrnment may niake rules to carry out a11 or any of the pitrposes 
of this Act. 

(2 )  E;very rule or order made under this Act shall, as soon as possible, after it is 
made, be placed on the Table of the l*egislati\le Assembly and if. before the expiry of the 
session in which it is so placed or in the next session, the Assembly makes any modificatior: 
i11 any such rule or order, or the Asselubly decides that the rule or order should not be made. 
the rule or order shall thereafter have effeci only in such modified form or be ofno effect, 
as the case may be, so. however, that any such modification or annulment shall be withotti 
prejudice to the validity of anything previously done under that rule or order. 

8. N o  suit, prosecution 01 other legal procceditlg shall lie against the State (3o~ernment 
or any officer of the State (-ioverniiient for anything LL Iltch is In good fatlh done or intended 
to be done under this Act OK tile rules tnade thereunder. 

'9. The provisions of this Act shall be in addition to, and not In derogation of, the 
provisions o f  ally other law for the time being in force. 

Power to 
make rules. 

Prolectic~n of 
action taken 
in good 
I'aitli. 

Application of 
other laws 
trot horred. 
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~'o\ \cr  to 10. ~f ally clifficulry arises i l l  gii\l~lg effect  to the provis ionsof  t h ~ s  Act. tlie 
rc111ovC'. Stale (iovrrnmcnt illay. by order pahlisl,e~l i l l  tile 7 ' 4 ~ i i i i l  iV(r(111 Go\-er.iiraciit (;ozorrr make 
diI 'f~cullics. 

such prllvisiolls not il,consistc.lll witlr tbc. provirii)~ls of this /\cl. as l11i.l) 2ppl.ol (0 tllc111 

to necessary or expedie~lt  for rt.mo\,i~lg the tli t't'iculty: 

[Jn)riLlr.d lllat 110 order sllall hc 11ls(lc oftcr ihc expiry o f a  prriod of t\vo )cars f ionl  the 

date o f  co~nmenccment of this .Act. 

(13y Order of the (iover~lor) 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 23rd February 2004 and is hereby published for &cqnral information:- 

ACT No. 6 OF 2004. 

An Act to amend the Tamil Nadu Fiscal Resporisibility Act, 2003. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fifth 
Year of the Republic of India as follows:- 

I 1. (1) This Act may be called the Tamil Nadu Fiscal Responsibility (Amendment) Act, Short title and 
2004. commence- 

ment 
(2) It shall come into force on such date as the State Government may, by notification, 

appoint. 

2. In section 2 of the Tamil Nadu Fiscal Responsibility Act, 2003 (hereinafter referred ~rne~drnent of 
to as the principal Act),- secltion 2. 

(1) for clause (e), the following clause shall be substituted, namely:- 

"(e) "Fiscal Deficit" means the excess of total disbursements from the 
Consolidated Fund of the State (excluding repayment of debt) over total receipt into the 
Consolidated Fund excluding the debt receipt during a financial year;"; 

I (2) after clause (g), the following clause shall be inserted, namely:- 

"(gg) "Revenue Deficit" means the excess of revenue expenditure over revenue 
receipt;". 

3. In section 4 of the principal Act, for sub-section I2), excluding the provisos Amendment of 
thereunder, the following sub-section shall be substituted, r1amely:- section 4. 

I "(2) The State Government shall- 

(a) reduce the ratio cf rovewle deficit to revenue receipt every year by three 
per cent to five per cent depending on the economic situation in that year to a level below 
five per cent by 31st March 2008 and adhere to it thereafier; 

(b) reduce the ratio of fiscal deficit to Gross State Domestic Product beginning 
from financial year 2002-2003 with medium term goal of not being more than three 
per cent of fiscal deficit to Gross State Domestic Product to be attained by 31st March 
2008 and adhere to it thereafter; 

(c) cap the total outstanding guarantees to hundred per cent of the total revenue 
receipt in the preceding year or at ten per cent of Gross State Domestic Product, whichever 
is lower; 

(d) cap the risk weighted guarantees to seventy-five per cent of the total revenue 
receipt in the preceding year or at seven and half per cent of Gross State Domestic 
Product, ruhichever is lower.". 

I 
I (By order of the Governor) 

A KRISHNANKUTTY NAIR, 
Secretary to C;c)vernrr .11t. 

Law Deparlmet~l. 
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The following Act of the Tamil Nadu Legislative Assem~ly  received tke 
assent of the Governor on the 10th May 2005 and is hereby published for 
general information:- 

ACT No. 7 OF 2005. 

, 
An Act further to amend the Tamil Nadu Fiscal ~espons ib ) l i t ~  Act, 2003. 

BE it enacted by the Legislative Assembly of the State of T mil Nadu in the 
Fifty-sixth Year of the Republic of India as follows :- I 

I 
1. (1) This Act may be called the Tamil Nadu Fiscal Responsibility (Amendment) Short title and I 

Act, 2005. commence- 
ment. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

Tamil Nadu 2. In section 4 of the Tamil Nadu Fiscal Responsibility Act, 2003 (hereinafter referred Amendment of 
to as the principal Act), in sub-section (2), for clauses (a) and (b), the following clauses section 4. Act 16 of 

2003. shall be substituted, namely:- 1, 

"(a) reduce the ratio of revenue deficit to revenue receipt every year by three 

I per cent to five per cent depending on the economic situation in that year to a level below 
five per cent by 31st March 2008, eliminate revenue deficit by 2008-2009 and adhere 
to it thereafter; i 

I 

(b) reduce the ratio of fiscal deficit to Gross State Domestic Product every year 
by 0.25 per cent to 0.30 per cent beginning from financial year 2002-2003 with medium 
term goal of not being more than three per cent of fiscal deficit to Gross State Domestic 
Product to be attained by 31st March 2008 and adhere to it thereafter.". 

3. In section 5 of the principal Act, in sub-section (2). after clause (b), the follo Amendment of 
clause shall be added, namely:- section 5. 

"(c) detail number of employees in Government, Public Sector Undertakings 
aided institutions and related salaries.". 

(By order of the Governor) 

L. JAYASAb!KARAN, 
Secretary to Government, 

Law Department. 

PRINTED AND PUBLlSHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd February 2010 and is hereby published for general information:—

ACT No. 11 OF 2010.

An Act further to amend the Tamil Nadu Fiscal Responsibility Act, 2003.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Fiscal Responsibility (Amendment)
Act, 2010.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In sub-section (2) of section 4 of the Tamil Nadu Fiscal Responsibility
Act, 2003,—

(1) in clause (a), for the expression “2008-2009”, the expression
“2010-2011” shall be substituted;

(2) in clause (b), for the expression “31st March 2008”, the expression
“31st March 2011” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Amendment of
section 4.

Tamil Nadu
Act
16 of 2003.
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L.A. BILL No. 40 OF 2010

(As passed by the Tamil Nadu Legislative Assembly)

An Act further to amend the Tamil Nadu Fiscal Responsibility Act, 2003.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first
Year of the Republic of India as follows:—

1. (1)  This Act may be called the Tamil Nadu Fiscal Responsibility (Second
Amendment) Act, 2010.

(2) It shall come into force on such date as the  State Government may, by
notification, appoint.

2. In sub-section (2) of section 4 of the Tamil Nadu Fiscal Responsibility Act, 2003,—

(1) in clause (a), for the expression “to a level below five per cent by 31st March
2008, eliminate revenue deficit by 2010-2011”, the expression “beginning from financial
year 2002-2003 to a level not exceeding five per cent by 31st March 2011, eliminate
revenue deficit by 2011-2012” shall be substituted;

(2) in clause (b), for the expression “31st March 2011”, the expression “31st March
2012” shall be substituted.

Short title and
commence-
ment.

Tamil Nadu
Act
16 of 2003.

Amendment of
section 4.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the  27th November 2010 and is hereby published for
general information:—

ACT  No. 43 OF 2010.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

Short title and
commence-
ment.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 30th September 2011 and is hereby published for
general information:—

ACT  No. 32 of 2011.

Tamil Nadu
Act
16 of 2003.

Amendment of
section 4.

An Act further to amend the Tamil Nadu Fiscal Responsibility Act, 2003.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-second Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Fiscal Responsibility
(Amendment) Act, 2011.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In sub-section (2) of section 4 of the Tamil Nadu Fiscal Responsibility
Act, 2003 after clause (b), the following clause shall be inserted, namely:—

“(bb) maintain the ratio of total outstanding debt to Gross State Domestic
Product with medium term goal of not being more than 24.5 per cent during
2011-2012; 24.8 per cent during 2012-2013; 25.0 per cent during 2013-2014;
25.2 per cent during 2014-2015 and thereafter maintain such per cent as
may be prescribed.”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.
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No. 5 of 2015—Tamil Nadu Value Added Tax (Amendment) Act, 2015 ..

No. 6 of 2015—Tamil Nadu Fiscal Responsibility (Amendment) Act, 2015 ..
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 31st March 2015 and is hereby published for general
information:—

ACT No. 6 of 2015.

An Act further to amend the Tamil Nadu Fiscal Responsibility Act, 2003.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-sixth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Fiscal Responsibility (Amendment)
Act, 2015.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 4 of the Tamil Nadu Fiscal Responsibility Act, 2003, in
sub-section (2), in clause (a), for the expression “not exceeding five per cent by
31st March 2011, eliminate revenue deficit by 2011-2012”, the expression “not
exceeding five per cent by 31st March 2016, eliminate revenue deficit by
2016-2017” shall be substituted.

(By Order of the Governor)

S.S. POOVALINGAM,
Secretary to Government-in-charge,

Law Department.

Short title and
commence-
ment.

Tamil Nadu Act
16 of 2003.

Amendment of
section 4.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Ex-IV-2—303

An Act further to amend the Tamil Nadu Fiscal
Responsibility Act, 2003.

B  it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Seventy First Year of the Republic of India as follows:—

  1. (1) This Act may be called the Tamil Nadu Fiscal Responsibility 
(Amendment) Act, 2020.

Short title and 
commencement.

 (2) It shall come into force on such date as the State Government 
may, by notifi cation, appoint.

Tamil Nadu Act 
16 of 2003.

2. In Section 4 of the Tamil Nadu Fiscal Responsibility Act, 2003, in 
sub-section (2), for clause (a), the following clause shall be substituted, 
namely:- 

Amendment of 
section 4.

   “(a) reduce the ratio of revenue defi cit to revenue receipt every year 
by three per cent to fi ve per cent depending on the economic situation in that 
year beginning from fi nancial year 2002-2003 and eliminate revenue defi cit 
by 2021-2022 and adhere to it thereafter;”.

The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 28th July 2020 and is hereby published 
for general information:—

ACT No. 18 OF 2020.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government,

Law Department.

 PRINTED AND PUBLISHED BY COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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��� �����7KLV�$FW�PD\�EH�FDOOHG�WKH�7DPLO�1DGX�)LVFDO�5HVSRQVLELOLW\�
�6HFRQG�$PHQGPHQW��$FW�������

� ����,W�VKDOO��FRPH�LQWR�IRUFH�DW�RQFH�

$PHQGPHQW�RI�
VHFWLRQ���

���,Q�VHFWLRQ���RI�WKH�7DPLO�1DGX�)LVFDO�5HVSRQVLELOLW\�$FW��������LQ�
VXE�VHFWLRQ������IRU�FODXVH��E���WKH�IROORZLQJ�FODXVH�VKDOO�EH�VXEVWLWXWHG��
QDPHO\����

7DPLO�1DGX�$FW��
���RI������

� ³�E��PDLQWDLQ�WKH�UDWLR�RI�¿�VFDO�GH¿�FLW�WR�*URVV�6WDWH�'RPHVWLF�
3URGXFW�DV�QRW�PRUH�WKDQ�WKUHH�SHU�FHQW�E\���VW�0DUFK������DQG�DGKHUH�
WR�LW�WKHUHDIWHU�´�

�%\� RUGHU� RI� WKH� *RYHUQRU�

&�� *23,� 5$9,.80$5�
Secretary to Government,

Law Department.
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(By Order of the Governor) 

                                                                                  
 C. GOPI RAVIKUMAR,
 Secretary to Government (Legislation),
 Law Department.

The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the Governor on the  3rd May 2023 and
is hereby published for general information:—

ACT No. 14 OF 2023.

An Act further to amend the Tamil Nadu Fiscal Responsibility 
Act, 2003.

B  it enacted by the Legislative Assembly of the State of Tamil Nadu 
in the Seventy-fourth Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Fiscal 
Responsibility (Amendment) Act, 2023.

 (2) It shall come into force at once.

Short title and 
commencement.

Tamil Nadu Act 
16 of 2003.

  2.  In section 4 of the Tamil Nadu Fiscal Responsibility Act, 2003, 
in sub-section (2),- 

 (1) in clause (a), for the expression “2023-2024”, the expression 
“2025-2026” shall be substituted;

 (2) in clause (b), for the expression “31st March 2024”, the 
expression “31st March 2025” shall be substituted.  

Amendment  of 
section 4.
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